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..IN Tl£ CENTRAL ADMlNla'lR.ATIW; '!RIBUNAL, JODHPUR BENCH, 

J ODH l? OR. ------
Date of ·Drder : 20.7.2000. 

O.A.., No.392/1996 

Narsi Ram R:egar S/0 S.;.h. Babu Ram, aged about 44 years, 

R/0 Quarter N o.J/1, Postal Colony Churu, at present v 

enployed on the post of Inspector of Post Office{Public 

Grievances) in the office of S..,p .o. Churu. :'(Raj) 

• • e Applicant 

vs 

1. Union of India through Secretary to Government 

of India, Ministry of COimltmication (Oepartaent of 

POSt) Dak Bhawan, Ne\'1 Delhi. 

2. The Post Master General, Rajasthan Eastern Regioo, 

JOdhpur. 

••. Respondents 

Mr. J .. K. Kaushik, Counsel for the Applicant. 

Mr. Vineet Mathur, counsel for the Respondents. 

CCR.AM : 

Mon1.ble 1-1r. iuK. Nisro, JUdicial Memer 

Hon• ble Mr. GGpal Singh, Administrative Member 

0 R DE R ---.-
( l?ER HON' BLE r-R ... GOl?AL SINGH ) 

In this application under Section 19 of the 

Administrative Tribunals Act, 1985. applica.nt Narsi Ram Reg 

has prayed for sett.ing aside the inpugned order dated 22.5 .. 

\ {Annexure A/l) and for a direction to the respandent.s to 

extend benefit of m 22 (c) in fixation of his pay en his 

promotion to the post of Inspector of POst Officeii• 

2 • Applicant• s case is that he was appointed to the 

post of Inspector Of post Offices scale Rsel400-2300 from 
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the post of Lower ~eleStion Grade scale 1400-2 300 vide 

respondentse order dated 12 .2 .1990., The. contention of the 

applicant is that since the post of Dlspector of .Post Offices 

ca.rr ies with it higher duties and responsibilities, the appli 

cant should be given tbe pay fixation under m 22 (c) .. Appli-

cant's representation in this regard has been rejected by the 

respondents vide their order dated 22.5w1992 (Annexure A/1). 

Hence, this application. 

3.. Notices were issued to the respondents and they have 

filed their reply& 

4. we have heard the learned Counsel for the parties, 

and perused the records of the case ca.refully. 

s. This controversy has been settled by Hon1 ble the 

S:uprema court in Union of India .& Ors e Vs Ashoke Kumar BanerjE 

reported in '1998) 5 sec 2 42 wherein it has been held that 

for pay fixation under J:R 22 (l) (a) (i) X O~d ER 22 (c) X it is 

not merely sufficient that a person gets promotion from one 

post to another involving higher duties and responsibilities, 

bUt he must move from a lower sca.le attached to a 10\ver post 

to a-higher scale attached to a higher post. 

6., In the instant case the applicant has been 

appointed to the scale of Rs.l400-2300 from the scale of 
.. ', .. 

~.1400~300 and, therefcire, he does not fulfil the cOPAitions 

laid down by the Supreme Court (s.upra.) • 

7. ln. the light of above discussion, we do not find 

any merit in this application and the same deserves to be 

dismissed. 

a. The original Application is accordingly dismissed 

with po order as to costs. 

¥~ 
( GOPAL S INGi ) -_. 
Adm~ Member 

~~\71~ 
(A..,K. ML..,.~) 

J ool. .Member 
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Part H and f1[ d"'stroye4; · 
tn mypresence-,>1.: .. Y. :L; 6 _7 
unde( 1[l·"' : ,; : c~vis:on of 
secl\,~n cc;. ·.- ·,"· · J ) as per 
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